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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH
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Allahabad tiis the_24tg day of __1&{#_ 1996,

Original applicetion No. 999 of 199.

Hon'kble Mr, D,S, Baweja, AM

Kamleshwar Prased, S/o Late Sri
Munni Ram, R/o Villane Badasi,
P.0, Khand via Chiniyzli Saur,
District Uttar Kashi.

oo e APPLLCARNES

C/A Sri Rajendra Dobhal

Versus

1., Union of India throuch M/o
Defence, New Delhi,

. The Director, Northern Circle,
Survey of India, (GBO Compound),
Dehrea Dun, U,P,

3, The Comménding Ofticecr, 307 D.S.C.
Platoon, Attach S8urvey of India,
Dehra Dun.

4. The Commanding Officer, 501, Field
Engineer, Araghar, Dehardun.

i
.

The Records Officer, Raksha Suraksha
Corps. Abhilekh, Defence Security
Corps, Records Mill Road, Cannanore.,

- ® & 8 @ RespOﬂdEﬂtS.

C/R% Sri N.B, Singh

Hon'ble Mr, D,S, Bawejas, AM

This application has been f iled praying for

issue of direction to the respondents toappoint the applicant|

in suitéble post on compassioncte ground,
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| .r:-:a:t.wn ng._ 1;,1;‘“’@ widow has i“v:*zfg*fs f

The respondent MNo, 3 irr 'l;':,mwi» - q-; *}ﬂ‘ﬁ{
vide letter dated 6. 1.92 to cnnsoi m M r}_,, ;‘% of

ssionate appointment, The responc @%‘!ﬁ L3
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a letter to Head Quarter Dehra n;m.- . Arce r"x'-;l“ i‘*’

to consider the case of -t‘_-h‘e. COmpass:

Vide letter cdated 11_3,92 the zasﬁ@"ﬁ’ ot N

a0 N
widow to send the requi_s'it;-.e:_ certifice f”h and L-L
J f-'-‘- =
from the applicant that he will look

by the applicant vide let:er dabaq 10, 4
the widow followed up the mat;l;éi:" _@gﬁﬁ .
Dun Sub Arca,
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the case back to H.Q, Dehre Dun Sui Area ‘f-m @‘5” Ih-
who has to consider the case, The widow ag
sentati n vide letter dated 25.3.93 to
Widow o&

No. 2 followed by represemt-tion dated 7.8.92 to r
Nﬂt 41-

Last letter was dated 24,3,94 written by %eapﬁﬁden‘ﬁ
No. 2 to Maha Sarvekshsk of India.

After making 399&;'&;’&
representéetions to the vaerious respondents as brought out

above the case of compassionate appointment was not consi-

was not consi
dered and being aggreived this O,A, has been filed on
27.5- 940

3.

On behalf of the respondents, the counter has

been f iled only by respondert No. 2 i,e, Director Norther
Circle Survey of India,

None of the other respondents have
filed the counter although the leerned counsel for the

respondents indicoted that the counter by the other respon-
den's will be also filed

The rejoinder t: the counter of
respondent no, 2 has been filed by the applicant,
4,

The counter filed by the respondent No. 2 only
kes & submission that late father of the app;ﬁﬁa nt was
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5. Heard the learned counsel for <
We have also carefully gore throurh the materizl placed on

the record,

6. From the facts brought out Iﬁ%gﬁiﬁﬁﬂgﬁ%jf
applicant's father died on 7.4,91 and widow ma"ﬂwwr :

Al
application for compsssionate appointment of her son i.e, |
the applicant on 16,5,91, Since then the widow i.e, mﬁthﬁtl
of the applicant has been making repeated re'presa.ntati? |
to the vérious respondents. From the vivid detalisu‘:t_':,."l':"ililijje‘_i{ ?

applicant it is obsorved that the matter has been tossing

between the verious department as to who is to deal with

the case of the compassionate appointment. In the process
the apnlicant has been forced to seek legal relief by way |
of filing this application, On perusal of the correspon-
dence brough! on record by *he applicant and details in
para 2 bEszen the respondents no, 2, 3, 4 and 5, I cannot
help myself to observe that it is sad cormentary on the
working of the concerned department, wherein the grieved
widow who needed urgent help by wuy of appointment of her
son to mitigate hardshin caused by death of her husband
hag] to run from one department to other with no result, |
It rcflects the indifferent attitude énd lack of cOMpHSSiﬂn
in dealing such matters by the concerned officialy of =t-hE.
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_indicated tha! the cese of e
be considered by the respondent no. ﬂ»-*and
direction may be given to him.

6. In consideration of the above facts, I algqm
the application with the direction to the rgspdfhﬁ“”‘ -

4 to consider the case of the ap-licent for com “_‘_agsjmra‘&e

appointment based on the applidatiah'-ﬁted 16.5.91 as per
+the extant rules within a period of three months from the
date of judgement. In case the respondent 1o, 4 is not

the competent authority, then he will sort out the matter
with other departments to indentify the competent authority
for giving compassionate appointment but the matter will
be decided within & pefiod of three months as indicated
skove. In view of the background brought out above, the
widow had been forced to go for litigation and therefore
deserves to be compenseted, I impose cost of Bs. l-

to be paid to the aprlicanmt by the respondents,
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